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111 THE CEUTFAL ADMIMISTRATIVE TPIEULIAL, JAIFUE BELCH, JAIFUE.
QLA Mo 322,799 Date oi ovder: 3.7.2000

Morat Mzl Dhobi, 3/ Shri Famdsvii, F,/o 17,33, Subhash

Colony, Distt.Ajmer, Seaschn Watsrman.
...Applicant.
Vs.

1. Unicn of India throough the Secretary, Mini. of Failways, 243

Fail Phawan, Msw Delhi.
2. Western Pailwsy through its Gensral Menagar, Chorch Sate,

. Mumbai.

2. The Divizicnal Fail Managzr (Ezti), Western Raiiway,-Ratlam.

. « -Respondents.

Mr.Svenil Samdaris - Joungel f[or applicant

Mr.T.P.Sharmz - Ccunszl fir respondznts.

CORAM: .
Hon'kle Mr.S.K.Agafwal, Judicial Membsr
PER HCII'PLE MF.Z.I'.AGAPWAL, JUDICIAL MEMEELR.

In thiz Original Applicaticn  under Szc.1% -of  the

Aaminigtrtive Trikunals Act, 1925, the applicant makes s prayer to

~direct fhc respordents (0 regularise the services oi the applicant

&8 sea:vnﬂl Waterman and not ©o discontinie the services of the
epplicant ard treat him conbinuous in service woeoi. 30.4.99,

2. In krizf the case of the applicant is that he was initially
arpointed as Szasonal Wsterman on 13.5.27. Thereaiter, he was
engaged from 12.1.86 (o 30.6.9% ard thereaitzr he waz noh engaged
thwugh others have been extendzd from 1.7.99, It is stated that
th: applicant has oomplei2d more than 120 days and temporary status

waz oonfsrred upon him weel f. Z2600.3230 H
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wzs also medically-
examined kut he has not besn rvegulsrized on the post. It is stated
that the applicsnt worked dfrom 1937 co 1999 and was conferred
temporary status, thersfore, he ie encitled to regularisation kut
the respondsnts are not reqularizing the services Si the applicant.
Therefcre, he filad the 0.2 for the relizi as menticnad above.

3. Reply waz filed. In the reply it has heen emphasised that the
applicant is not entitled to requlsrisation in view oi the facts

mentioned in the reply.

4. Heard the learned counsel for the parties for final disposal
at. thz stagz -f admiszion and also parused the whole racord.
N The lezarned counsel for the applicant submits that this

Triktunal in O.A Ho.211/90 decided similar matter on 7.10.99 =nd

took the view to divect the respondznts Lo considsr the casa oi the

sprlicant f{or  reqularissticon.  The lzarred  counssl  for the

respondents alaso concedes to the extent that similar visw in C.A
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No.211/99 was taken by this Trikunal vids order dated 7.10.99.

6. In view of the facte and ciroumstancez of this case, the 0.A
is dispozed of with a direction to ths ’respondents. Lo consider the
candidature of the ‘c‘:pt:-liv:ant iot regularisation of his services as
Waterman a8 p2v rules ii he is foand fit for the zamne subject. to

the availability of vacanzy hy following instructions and
quidelines svailable on the subject, within & pericd of 3 months
trom the date of receipt of a copy of this order. Mo order a3 Lo

costs.

Lk SR
(S.K.Agarwal)
Member (J).



